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2. I should like to take this oppor-

tunity at placing on record the Gov-
ernment's appreciation of the very 
yaluable work done by the Com-
mittee in examining and reporting 
upon the complicated problems aris-
ing in the course of the administration 
of the direct taxes of the Central 
Government. 

STATEMENT RE: COTTON TEXTILE 
PRICES 

Shri Vajpayee (Balrampur): Sir, it 
is an important statement, it should 
he read. 

The Minister of Commerce and Ill· 
dw;try (Shri La! Bahadur Shastri): It 
is about three pages. 

Mr. Speaker: He will get a copy. 
He can go and take it. He may lay 
it on the Table of the House. 

Shri Lal Bahadur Shastri: I beg to 
lay on the Table a statement on cotton 
textiles. prices. [See Appendix m, 
annexure No. 160]. 

1IIr. Speaker: Let us get through the 
work today. 

Shri Braj Raj Singh (Firozabad): 
lIay I put a question? 

From the papers it appears that the 
Government have agreed to on ad hoc 
increase on August, 1959 prices of 19 
per cent. in the cloth prices. In the 
ease at coarse cloth, I think they havt' 
4&1'eed to an increase at 25 per cent. 
Tbere has not been an increase at 25 
per cent. in all the items which go into 
tbe manufacture at cloth. May 1 
know whether Government have con-
sidered the matter as to how this affect 
the consumer of coarse cloth? 

Shri Lal Bahadur Shastri: It the 
Joon. Member reads my statement, he 
will find that these points have been 
explained. In so far as coarse cloth 
i<; concerned, there will be an appreci-
able reduction for the consumer. 1 
do not say that I am fully satisfied 
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with !'he reduction made, but it is 
undOUbtedly an improvement on the 
past. 

Shri Damani (Jatore): Regarding 
the stamping of prices, I want to 
know whether prices will be stamped 
on cycle tyre codes, motor tyre codes, 
filter cloth and ducks for rubber hell-
ing. 

Shri Lal Bahadur Shastri: The 
stamping will be done by the mil is. 
I cannot go into the different variet-
ies of cloth, but sOme of the non-
wearable cloth is also to be stamped. 
That is what I have come to know 
from the Indian Cotton Mills Federa-
ation. 

Shrimati lIa Palchoudhuri: May 
seek a clarification? Is it a fact that 
there will be something done about 
cotton blankets because that is a 
commodity used only by the very 
poor persons who cannot afford 
woollen blankets? 

Shri LlIl Bahadur Shastri: It is in-
cluded in the reduction. 

Shrimati Renu Chakravartty: Non-
wearable cheap blankets are included 
in the reduction? 

Shri Lal Bahadur Shastri: Yes. 

12-'0 hrs. 

STATEMENT RE: WRONG DELI-
VERY OF A REGISTERED 

LETTER 

Mr. Speaker: Now, Dr. P. 
Subbarayan. 

The Minister of TraDsport &lid 
Communications (Dr. p. SultbuayaD): 
The statement is about 2i pages long. 
I promised to make a statement. Shall 
I lay it on the Table at the House' 

'Some Ron. Members: Let him reaeS 
it. 

Mr. Speaker: Yes, let him read It. 
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Dr. P. Subbarayan: The House will 
recollect that during the course of 
answering supplementaries put to me 
en the Short Notice Question of Shri 
Ram Krishan Gupta answered by me 
on the 31st August, 1960, I had as-
sured the Members that I would col-
lect full details as to how the Regis-
ten'd letter addressed to the Chair-
man, Non-Official Vigilance Commit-
tee, happened to be wrongly deliver-
ed to the Chief Minister. On the 
lIasis of the informatiOn which I have 
.ow in my possession I find there was 
110 malafide intention on anybody's 
part and the letter in question was 
accidentany delivered wrongly to t:fie 
Chief Minister. 

Briefly this registered letter was 
received in the Chandigarh Secretariat 
Post Oflice and was mistak,enly enter-
.. d in the special list inte!1ded for the 
Chief Minister as a number 6f regis-
tered letters are received daily 'ad-
liressed to the Chief Minister by name 
er designation. The procedure fo/low-
ed by the Postal Department is to 
prepare a single list of all these letters 
lor the day and obtain the signature 
of an official in the Chief Minister's 

'Office on the list after delivering the 
letters. On 15th July, 1960, the list 
was signed by a Daftry in Chref 
Minister's office and he, perhaps, did 

'not notice that this was not intended 
lor ·that office. It may be stated here 
that there is no evidence to show that 
this article was, deliberately handed 
over to the' Chief Minister's office. 
Though reports had appeared in the 
Press regarding the appointment of a 
Kon-official Vigilance Committee, no 
specific instructions appear to have 
bf'en given to the post office regarding 
the delivery of articles addressed to 
this' Committee. ActuaIIy on the same 
day an article addressed to Pandit 
Sri Ram Sharma, M.L.A., Chandigarh, 
was delivered correctly to him. But 
the article in question ;"as merely ad-
liressed as "Chairman, Non-Official 
Tigilance Committee" without giving 
the name oralldress. Many articles 
are also received for the Official Vigi-
lance Committee of which the Chief 
lIlinister is the Chairman. Some 
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letters are received addressed mere-
ly to the Vigilance Committee with-
out specifying whether it is official or 
non-official. In this particular case 
the clerk handling the article appa-
rently did not notice the word "Non-
Official" nor was he aware of the ex-
istence of such a Committee and must 
have in a routine manner put it aiong 
with other articles intended for the 
Chief Minister and the Official Vigi-
lance Committee. 

The registered letter under discus-
sion was delivered to the Chief Minis-
ter's office on 15th July along with 
other !c·tters addressed to Chief Minis-
ter, opem d and put up to the Chief 
Minister. Neither the official charged 
with opening of letters nor the Chief 
Minister noticed that the letter in 
qUe'stion was addressed to the Chair-
man, Non-Official Vigilance Commit. 
tee. The Chief Minister under the 
impression that it was a complaint 
addressed to him passed it on to 
Pandit Mohan Lal, Minister of Indus-
try, as some of the items complained 
against related to the department un-
der that Minister. The letter was re-
turned· along with the comments of 
the Industries Minister to the Chief 
Minister's office on the 9th August ami 
was put up in the fonn of a file mark-
ed to the Chief Minister. The Chief 
Minister could nat attend to it early 
as a large number of 'flles had accum-
ulated on account of heavy rush of 
work. 

In the meantime, a report appeared 
in the Press on 19th August about the 
wrong delivery of the registered 
letter referred to. On seeing this, the 
Chief Minister directed his office to 
get hold of the papers which had, been 
sent to the Industries Minister. The 
file was put up to him on the 20th 
August. The Chief Minister forward-
ed the letter and its enclosures in 
original to Pandit Sri Ram Sharma, 
Chairman, Non-Ofticial Vigilance 
Committee. The documents were 
delivered in his office on the 22nd 
AUfUst and the Chairman was also 
shown the comments of the Industriee 
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Minister on the points raised in the 
complaint. 

.Sardar Iqbal Sin&'h (Ferozepur): 
May I ask one question regarding this 
matter? When the short notice ques-
tion was asked here, there was a sug-
gestion to the effect that the complaint 
was against the Chief Minister. I 
want the. hon. Minister to make it 
clear whether the complaint address-
ed in this letter was anything against 
the Chief Minister or not. 

Dr. p. Subbarayan: No, there was 
no complaint against the Chief Minis-
ter in that letter. 

Shri Braj Raj Singh: (Firozabad): 
May I know whether any enquiry was 
made from Mr. Ram Pyara, MLA, 
who had made this complaint? Did 
an~' officer of the Postal Department 
approach Mr. Ram Pyara to ask any-
thing about thi. letter? 

Dr. P. Subbarayan: No, they did not 
think that it was necessary, because 
they had the letter and they found 
the acknowledgment also. And this 
is the conclusion that has been come 
to after a due' enquiry by the Gov-
errnnent. 

Shri Ram Krishan Gupta 
(M:ahendragarh): May I know whe-
ther it is a fact that Mr. Sri Ram 
Sharma, chairman of the Non -official 
Vigilance Committee wrote a letter to 
the Chief Minister, Punjab, on or 
about the 1st of August, to return this 
letter to him, and if so, why this 
I, ttcr was not returned to him earl\er~ 

Dr. P. Subbarayan: The hon. Mem-
ber seems to know more than I do. 
because I did get all the information 
from the Chief Minister, and he doe. 
no! refer to this at all. 

Shri VaJpayee (Balrampur): llay I 
know who conducted the enquiry? 

Mr. Speak.er: There is no enquiry. 

Shri Ram Krishan Gnpta: May I 
. ask only one question? ... 

JUr .. Speaker: Order, order. am 
not going to allow any further. qu~s
tions; 

Shri Ram Krishan Gupta:: May 
know whether Government h/lve; .re-
celved any complaint from, Mr: Ham 
py.ara. 

Mr. Spealrer: Order, order. TIle 
hon. ~inister has already saId' that' S(l 

far' as the postal authorities are con~ 
cern!:d, they are no! concerned w'ith 
th~' ~omplaint agains! the Ch'ie'f Minis-
ter. If it is a non-official agency, It is 
their business. I aomitted this ques-
tion for this reason that' it was a case 
of. wr.png. delivery, and that was .ad-
mHt~d by the postal authorities .. This 
hal; been more than all).ply exPlaineji. 
It was addressec}to the Chairman, 
Non-official ~Yigilance Committee. No, 
body JmQ.ws .the difference bet,,'i;en 
~on-officil\) and official agencies." By 
inadvertence, 'it was.· sent. to the offi~ 
cial agency, and the Chief MinMer 
returned it. Ar. to why he' did' not 
ret)lI'1l. it earlier, hon. Member~will 
ask their ~ounterParts to put the 
question in the PUf'jab, Legisla,tive 
Assembly. 

'1 ·f 

,-Shri AmthonyPIIIai (Moidras North): 
On a point of order. You have allow-
ed thi! Minister of .Transport and c;;om-
munications to make a statement in 
whiC;h he referred not merely, to the 
qu~tion ·of delivery .of the letter for 
which the postal author-ities were res. 
ponsible, but he has gone into the 

. question how the papers went on trom 
one Minister to an,O~er ~ini'ter: ... /1. 
returned it ~d, so on. Once. he haa 
read it out, and once he has l!een 111-
lowed to make such references to tAe 
int~al fransit po~tion of it, thlm., 
sur~lY, if is permissible tor Memhen 
of the House to raise question. aballt 
those matters as w,ell. 

Mr. Speaker: (understand the point. 
I have hea~p the point of o~r. 

Shri Ram Krtshan Gapta: On a 
point of order ..... . 
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Mr. Speaker: One point of order 

eannot overlap another point of order. 

I allowed it for this reason that if 
the letter haa not been delivered to 
the right person, the postal authorities 
would then be asked why when they 
came to know of it they did not im-
mediately pursue the matter and take 
up the question of delivering it to the 
right person. The other day, a ques-
tion was put as to what sfeps were 
taken by the postal authorities to re- . 
cover it and send it on the proper 
addressee. Wliatever has happefiea in 
the meanwhile, how the delay has 
occurred, how it was noticed, and 
how as soon as it was noticed, prompt 
action was taken to redirect it and 
give it to the proper person-tliese 
were all questions which had neces-
l§arily to be explained. A delay has 
bcen caused in delivering it to the pro-
per person. That does not mean that 
the whole field is thrown open. 

Shri Ram Krishan Gupta: On a 
point of order. Under the Indian Post 
Office Act, if is an offence to retain the 
cover or envelope of the letter. In 
this case, from the statement it is 
quite clear that the envelope of the 
letter has not been returned to the ad-
dressee SO far. If that is so what 
action wiil be taken against the Chief 
Minister of Punjab? 

Mr. SpeaJter: Against the Chief 
Minister? For the cover? All right, 
that is a suggestion for action. The 
hon. Member wants the hon. Minister 
in charge of Posts and Telegraphs to 
pursue this matter .... 

Shri Braj Raj Slna'h: It is a con-
travention of the law. 

Mr. Speaker: ...... as to why the 
cover also was not sent. If the same 
letter had been addressed to the hon: 
Member, would he have preserved the, 
cover? 

(SAKA) 

STATEMENT RE: PLASTIC EBO-
NOID-MAKING EQUIPMENT 

The Deputy Minister of Works, 
Housing ancJ Supply (Shri AuU. K. 
Chanda): During the course of' sup-
plementaries to Question No. 351 
which was answered by the Minister 
of Information and Broadcasting on 
the 12th August, 1960, some honoura-
ble Members asked for information 
about the progress of the Machinery 
for making plastic Ebonoid Blocks 
instal1!'d at the 'Gl\vernment of India 
Pt'I!ss, Faridabad. I promised to make 
a statement In this regard after get-
ting the detailed information. As the 
statement is a lengthy one I place a 
copy on the table of the House. [See 
Appendix III, annexure No. 161.] 

12.48 Ms. 
EMPLOYEES' PROVIDENT FUNDS 

(AMENDMENT) BILL· 
The Deputy Minister of Labour 

(Shri Abid Ali): On behalf of Shri 
Nanda, I beg to move for leave to in-
troduce a Bill further to amend' the 
Employees' Provident Funds Act, 1952. 

!!fr. S,PeaktH'~ The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Employees' Provident Funds Act, 
1952 .... 

The motion was adopted. 

Shri Abid Ali: I introduce the Bill. 

MOTOR VEHIj3LES (SECOND 
AMENDMENT) BILL· 

The'MilliSter of state in the Minis-
trY of 'rransport and Communications 
(Shrf Raj Bahadur): I beg to move for 
leave to introduce a Bm further to 
amend the Motor Vehicles Act, 1939. 

Mr. Speaker: The question is: 
"That leave De granted to intro-

duee a Bill further to amend the 
Motor Vehicles Act, 1939 .... 

The motion was adopted. 

.Introduced with the recommendation of the President. 




